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LOK SABHA

Thursday, 21st  March,  1957.

The Lok Sabha met at Eleven  of 
the Clock

[Mr.  Speaker in the  Chair]

ORAL ANSWERS TO QUESTIONS 

Bllaspnr

*30. Shri  Anandchand:  Will  the
Minister of Home Affairs be pleased 

to state:

(a) whether there is any proposal 
to reduce Bilaspur District in Hima
chal Pradesh to the status of a sub
division in the immediate future; and

(b) if so, the reasons therefor?

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): (a) There
is no such proposal at the moment.

fb) Does not arise.

Shri Anandchand: In view of the
fact that the Government of India are 
at the moment reviewing the whole 
administrative set-up in  the  Union 
Territory of Himachal Pradesh, may 
I know whether the question  about 
the reduction of the districts in  the 
present set-up will be considered in 
that review?

Shri Datar: At present this ques
tion is not under consideration.
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Pakistan Nationals in India

*31. Shri Krishnacharya Joshi: Will 
the Minister of Home  Affairs  be
pleased to refer to the reply given to 
Unstarred Question No.  195 on  the 
21st November, 1956 and state:

(a) whether the movements of visi
tors  from  Pakistan  are  effectively 
controlled  in the interest of security 
of India;

(b) the total number of Pakistanis 
who overstayed during 1956; and

(c) the action taken against them?

The  Minister in the  Ministry  of 

Home Affairs  (Shri Datar):  (a)  to
(c).  Legislation  has  recently been 
undertaken to exercise effective 'con
trol over the movements of Pakistani 
nationals where it is necessary in the 
interest of security of the country to 
take action against those who have 
overstayed  the  period  of authorised 
residence. Information as to the exact 
number of persons falling in the latter 
category will be known only after the 
new law has been in force for some 
time.

Shri Krishnacharya Joshi: May I
know how many unauthorised Pakis
tanis have come to India, and  how 
many have come with visas?

Shri Datar: This  information is
being collected and will be accurately
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found after the new Act has  been 
brought into force.

Shri Kriahnacharya Jmhl:  Is it a

fact that some of them have been e1- 
lowed to stay here permanently and, 
if so, under what circumstances?

Shri Datar:  No person  has  been
allowed  to  stay  here  permanently. 
There are certain permits for staying 
here for one year.  Formerly it was 
for a longer period; now it is confined 
to one year, and the requests  have 
been renewed every year.

Shri B. S. Murthy:  May I  know
how many authorised persons,  after 
entry into India, are suspected to have 
been trying to work as  agents  of 
Pakistan?

Shri Datar:  It is very difficult to
say with regard to this at this time.

Shri D. C. Sharma:  When the dis
turbances took place in U.P., certain 
Pakistanis were alleged to have taken 
part in them.  May I know if  that 

thing had  been enquired  into  and, 
if so, what happened to the result of 
that enquiry?

Mr. Speaker:  How does it arise?

Shri Datar:  May I know the distur
bances to which the hon. Member is 
referring?

Shri D. C. Sharma: About the Re
ligious Leaders agitation.

Mr. Speaker:  There is a' publica
tion.

Shri Datar:  I would like to know
from the hon. Member as to the year 
of the  disturbances  referred  to by 
him.

Mr. Speaker:  Anyhow, it does not
arise out of this question.

Shri Basappa:  May I know whether 
some uf the Pakistani nationals have 
been allowed to acquire Indian citi
zenship rights and, if so, under what 
circumstances?

Shri Datar:  That is  an  entirely
different question.  Here the question

is whether certain regulations should 
be put into force for preventing  th» 
entry  of  persons  without  proper 
authorisation permits. .

Shri Joachim Alva:  Is it a  very
clear line of distinction between bona 
fide visitors and mala fide visitors; or, 
is it matter of laxity in the case of 
mala fide visitors and of rigidity  in 
the case of bona fide visitors?

Shri Datar:  Whenever any person
is permitted or offered a visa, he is 
supposed to be  bona fide  until  th« 
contrary is proved.  And whenever it 
is proved, proper action is taken.

Finds in the Himalayan Districts

*32. Shrlmati Kamlenda Matl Shah:

Will the Minister of Natural Resources 
and Scientific Research be pleased to 

state:

(a) whether any  report has  been 
submitted by the foreign  Geologists 
who have recently been exploring in 
the Himalayan Districts about  their 
various finds; and

(b) if so, its nature?

The Minister of Nafû al  Resource* 
(Shri K. D. Malaviya):  (a) and (b).
No exploration in the Himalayan Dis
tricts has been carried out  recently 
by foreign Geologists, 
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